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Learned counsel Mr R,Outta moves
this application on behalf of the appli-
cant. None is present for the respondents

The subject matter is stepping up

I of pay. Perused the application and the

reliefs sought by the applicant.
Application is admitted. Issue

notice an the respondents by Registered

Post. Written statement within 10.11.95.
List on 10.11.,95 for uwritten state-

ment and further orders. .

- Member
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. - ‘ ' 1Q?11.95 S wrltten statement has not been -
. b ) ’ k x-submitted Learned Rallway counsel Mr
\ .‘ B.K Sharma seeks for further four weeks
S time- to submit wrltten statement.. ¥
. \v., !
- ‘ _ \ ) List on 15.12 95 for.written state—
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W s - ment and further orders.‘,w %
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Mr R.Dutta/Mr. B.K.sharma. . °

' Counter has not been submitted. _
. Adjourned 0 2.2.1996 for’ couaeer- .
and further orders. wd
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" Learned counsel Mr.ReDutta for th

~ (3

vapplicant is present. Mr.S.Sarma for

"F-""" :f’k 28

Railway counsel seeks for further adJourn
ment.’ Hearing adjourned to 19-2=96 , ReSpon~
dents may ‘submit written statement in theB

‘meantime with‘c0py to the counsel £2 of the—
applicant.
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19,4586 - Written statement has not besn
suhmitted. List for hearing on
Sei.96s Liberty to respondents to file

~N . n written statement,
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| submit the written statement before the

ll.t.b..." ’0..0..0...1OOOOOQ.QCQU'OOOQ.G"_‘.‘

~

Mr R. Dutta for the applicant. Mr B.

K. Sharma for the respondents.
~Written statement has not been submitted.
List for hearing on 7.8.96. . ‘
Liberty to the respondents to submit
written statement with copy to the  counsel
for the applicant. -

Member

rned counsel M M.Chandznfor the
applicante None for the Yespondehts.
List for Ngaring on 4-9-9&. ‘X

Member

Learned counsel Mr.R Dutta for the
applicant.\ Learned Mr.S, arma for Mr.B .E.'
Sharma, Railway counsel. This case has

~

"been listed for hearing pending éubmiss.t'oﬂ

of written statement. Mr.S.5arma informs "
that written statement are in a stage of
read;ness for submission and he seeks
ad journment for submission of written
statement.

List for hearing on 26-8-96.

‘The respondents are directed to

+

L}

date ‘with copy to the counsel of applicante.

o

Mémber

Mr. R. Dutta for the applicant.

Mr. B.K. Sharma has submitted leave of
absenée.

Written  Statement has not been
submitted. _

List for:hearing on,16.9.96.

Memlyers -
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Learned
applicant. :
' M. S.Sarma for Mr. B.K.Sharma, |
'learneé{'" counsel  ‘for the respondents, informs
that written statement is ready and will be
submitted in _':about one week time. He

counsel Mr. R.Dutta for the

Ve

therefore praysb for short adjournment.

| Heai‘ing :ad‘jo‘urned to 3.10.96. In the
meantime the respondents may submit written
statement with copy to the counsel of the '

by

Menber

applicant.

trd

Leatngd counsel Mr R. Dutta - for the

qpplicgnt. None for the respondents.

. Mr Dutta is ready for submission. Mr S.

{.Sarma. for Mr: B.K. Sharma, however, prays that the

‘respondents may be given last opbortunity to file
written statement on 7.10.96 and adjourn the hearing.

~{ However, since. Mr Dutta has come ready for his

submissions and - hearing, he is allowed to make his

submissions in part. The hearing is adjourned to

1. 9.10,96. In the meantime the'respondents shall ~submit

written statement with copy to the counsel of the
opposite party on 7.10.96

i
Hearing a‘djioumed to 9.10.96 as part heard.

Mem;Ser ‘

positively.




0.A. No. 209 of 1995

19.10.95 | Learned counsel Mr. R.Dutta for the
appllcant None for the respondents
" However, a common written statement for the
applicants in 0.A. 161/95, 175/95, 209/95
to 212/95 and 0.A. 224/95 to 240/95 has
been submitted by the respondents. A copy
of which hae been seryed on learned_counsel

Mr. R.Dutta. Mr. R.Dutta seeks time to file

gbvkd SL;AJ:B o — . | rejoindef. Allowed.
Q‘Af ;ﬁg“( =32 >, , Mr. R.Dutta is directed to serve
Ct7o v copy of the rejoinder on the respondents
/ﬁ/ﬂn ér*”” 67‘:0t§ . before the date of hearing. ’

CIL:_ ' List for hearing on 20.11.96 as

| " pare heard.

A&ﬁﬁ o | . | ' | Memb&r

\oy\\\ =
~ v | 'Cl)vs
.__\" )
) i . - , 201196 Learned counsel Mr.R.bDutta for the
[ R ,
240 W“%“f “h me - applicants HrdteKeChoudhury for ﬁr.ﬁ.xa
bezan ﬁ'l ledf.  Bhagmo, loatnod lew mﬂnsez..
}/‘W% List for hearing on mﬁwmﬁg@. as
«?f? | | Membor
]!
gZL“ ﬂ’kﬂldAfv /gb7 ﬂ@cML'éL&/V* 18.12.96 None present. List for hearing on
o 2:) . o 10.1.1997.
ai;[oqcrr | . v o Member
nkm
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0.A.No.209/95

AP

10.1.97 Learned counsel Mr R. Dutta for the
applicant. Leave note of Mr B.K.Sharma, learned

. counsel for the respondents. h

Adjourned for hearing on 24.1.97 as part

heard. ‘
Member
Im
291,97 ! 1r Rebutta, learncd counscl for the
. ‘applicants and Mr B.il.Sharma, learned Rofle
- way counsel for the rospandonts prosent.
Counsel of both sides have coanloted
their submissicons. Hearing concluded.
Judgnent reserved.
30/
12.2.97 ‘
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O.A. dismissed vide common order in
O.A. 175 of 1995. ‘

Copy of the order be placed in the
0.A.

Member
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Mr R.Dutta for the appliceut Mr B.
K. Sharma for the respondents. )
Judgment and order pronounced by -
common order in respect of the 23 Ori~ Q
ginal Applications. All Original Appli— |
cations except 0.A.Nos.161/95, 235/95 & i
238/95 are dismissed in terms of the
order. :
0.A.238/95, Jadu Gopal Chakraber'ty
is disposed of in terms of para 8 of
the common order. R
0.A.161/95, Dulal Kanti Deb and O. A.
235/95, Ajit Kumar Chakraborty, are
dispoced of in terms of para 9 of the
common order. No order as to costs.
Place copy of the common order in

all the 23 O.As.

3\
Member



' shri G.L.Sanglyiné, Administrative
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
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"Date of Order : This the 12th Day cf February,1997.

_ -Original prliéation No.161
Shri Dulal Kanti Deb

- Vs = .
ﬁnion of India & Crs.
C.A. No. 175 of 1995
Shri Chitta Ranjan Paul
-st -
Union of India“& Ors.
0.,ANO« 209 of 1995
Shri Marfindra Lal Deb
- Vs - ‘

.Union of India & Ors.

. O.A. No. 210 of 1995
shri Ranjit Kumar Dey
- Vs -

Union of India & Ors.
O.A. No. 211 of 1995
Shri Krishna Pada Paul
- VS =
Union of India & Ors.

 0.A. NO. 212 of 1995

Smt Kali Reni Sarkar & Ors.

Legal heirs of late Jibon Krishna

- VS =
Union of India & Ers.
0.A. No. 224 of 1995
Shri Manilal Roy
- Vs =

Union of India & ©Crs.

O.A. No. 225 of 199

shri Priyotosh Naha

Unicn of India & Ors.

?

Member .
\/
of 1995.
e e « Applicant
o s o Respondents-

. Applicant -
e Requndents
. Applicant
. Respondents
.« Applicant

Reépoﬁdents

Applicant

Respondents

Sarkar . «Applicants

. Respondents
Applicant.
. o . Resandenté
Applicant

Respondents

contdeceece?




0.A. No. 226 of 1995

shri Kalachand Saha
: .f1v3“V
 union of India & Ors.
O-A. NO. 227 of 1995

Shri Arun Kanti Das
Union of India & Ors.

O.A. NO.228 of 1995

shri Parimal Chandra Dey
- Vs - "
Union of India & Crs.

O.A. NO. 229 of 1995

Shri Makhanlal Bakshi
) - Vs -
d Union of India & Ors.

O.A. No. 230 cf 1995

shri Mukunda Ch. Chanda
Union of India & Ors.

O.A. No. 231 of 1995

shri Kartick Chendra Dey
= Vs =
Union of India & COrs.

O.A. NO. 232 of 1995
Shri Gopesh Chandra Dam
- Vs =
Union of India & Ors.

O.A. No. 233 of 1995

shri Harendra Kumar Dey
tnion of India & Ors.

O.h. No. 234 of 1995

shri Dilip Kumar Mazumdet.
. = Vs - S
~Union of India & Ors.
. O.A. No. 235 of 1§9$'Yf[
Shri Ajit Kr. Chakraborty .
Cave - v
Union of India & Ors.

¢« ¢ o Applicant l ‘

L ]
°

o o o Applicant

. « » Respcndents.

. .'.,QppliCant'

. o Applican£ _'.<:§
N
{

o o ReSpondenté.-

./ Respondents | o

o o o Appliéant

+ o » Respondents:

e o o Applic ant

. . « Respondents.

. o oAppl.lCant
. + « Respondents.

o o e Applicant -

. « « Respondents.

e é_o,ﬁespgpdents

« -« Applicant

‘ii'; “esﬁdndents._
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B cy ,
O.A. No. 236 of 1995.

" shri Ramendra fumar Basak ah e e Applicaﬁt
S =Ve - - R
" Union of.India'& ors. ? . '« o Respondents '§~j‘! E
0.A. No. 237 Of 1995 o % | o
. shri Rai Mochan Roy . « o 2pplicant _\ﬁ
- V8 = , ‘ ‘ , |
union of India & Ors. - « « Respondents

C.A. No. 238 of 1995 ! //

ghri Jadhu Gopal Chakraborty / . « « Applicant
- Vs = ‘
union of India & Ors. . « « Respondents

v e T ——— Ae

O.A. No. 239 of 1995

shri Rebati Mohan Choudhury . o s« Applicant .?
Union of India & Ors. . + « Respondents. "

O.A. NO. 240 of 1995

shri Fanindra Kumar Baidya .« o « Applicant

Union of India & Ors. ‘ . « o Respondents.

shri R.Dutta, Advocate for all the applicants.

shri B.K.Sharma. Railway Advocate for all the respondents.

G.L. SANGLYINE. ADMINISTRATIVE MEMNER

The applications submitted by the 23 applicants
under Section 19 of the Administrative Tribunals Act

1985 are disposed of by this common order for convenience.

. The respondents Railways have also submitted a common .

written statement in respect of all these applications.

2. The applicants were either holding the post.of::
Fireman ‘a' or Diesel. Assistant*nriver.crhey were subse-

quently promoted to their next promotional post of 5hnnter.

.«

Contd o e 04

o
*

[
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{3 ‘For the purpose of ready reference and easier appreciatﬁan

A

of facts the dates of promotion of each one of them to S .

g> :
Shunter.ax 'x' are given below as. gathered from the
respective applications under consideration - :
Sl.No. Name of the applicant Date of promotion

1. Sri D.K. Deb 1.1.1986
2. " C.R.Paul 1.3.1985
3. " M.L.Deb 14.2.1985
4. " RiK.Dey 11.2.1984
5. " K.P.paul 6.12.1985
6. * J.K.Sarkar 7.6.1984
7. " B.L.Roy 19.2.1985
8. " P. Naha 1.3.1985
9. * K. Saha 14.2.1985
10." A.K.Das 14.12.1985
11."  P.C.Dey 1.6.1984
12." M.L.Bakshi 14.2.1985
. 13," M.C.Chanda 13.6.1984
14."  K.C.Dey 22.1.1985
15." G.C.Dam 1.3.1985
16." H.K.Dey 14.2.1985
17." D.K.Mazumder 11.3.1985
18." A.K.Chakraborty 30.1.1986
19."° R.K.Basak 1.3.1985
20." R.M.ROY 14.10.1985
21." J.G.Chakraborty 8.12.,1985
22." R .M.Choudhury 31.5.1984
23." F.K.Baidya 25.1.1989
3. The categories of employees known as Fireman ‘A* and

biesel Assistant Driver are called running staff in the
Railways. The applicants belonged to these categories as the
case may be. Restructuring of all running staff categories
were affected with effect from 1.1.1984 on proforma fixation
and the monetary benefits consequent thereto were given with

effect from 1.1.1985 but the categories of Fireman *A* and

Diesel Assistant Driver were not restructured ' These categories '

were, however, given the benefit of Special Pay at the rate'"

contd...S

bl




: : CA
of ®.15/- per month. This Special Pay was admissible to 30%
of the posts in eﬁFh category. This Special Pay was given in
order of seniority in each category of post. The Special Pay
was given with effect from 1.7.1985. This Special Pay was
howéver, abolished with effect from 1.1.1986 as a result of
4th Central Pay Commission but the same was allowed to be
taken intc account in the fixation~6f pay of Fireman °*A* and
Diesel Assistant Driver. The grievance of the applicaht is
that many employees junior to the applicants as fireman W
or Diesel Assistant Driver were drawing higher pay than the
applicants because of fixation of pay due to merger of the

Special Pay which was taken into consideration while fixing

the pay of the juniors. They had made representation before

‘the competent authorities of the respondents but their repre-

sentations were rejected on the following grcunds i
"If in the lower grades the junior employee
drawn higher rate of pay than the senior
employee due to advance increment or
accelerated promotion etc., the stepping
up of pay of senior employee will not
be applicable."”

They made further representations but no reply was given by

the respondents. Hence this applicaticn.

4. The respondents have defended their case stating that
the pay of Shunter/Xixwxmm ‘X' promoted prior to 1.1.1986
were fixed at lower stages whereas the pay of those enjoying

the Special Pay was fixed at higher stages on promotion as

. Shunter in the revised grade. Scme of the applicants th:&bgtr

promotion to the post of Shunter7gkxfrrr ‘A* before 1.7.1985,
that is, the date of effect of Special Pay, and they did not
enjoy the benefit of Special Pay as Fireman ‘A’ or Diesel
Assistant Driver. As a result there cannot be any question

of stepping up of their pay while fixing their pay with effect

N contd... 6.
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;from 1.1.1986 consequent ‘to the 4th Central pay Commission.

4 :'"’"'; o WVM
‘They further state‘:hatﬂtwo ;éolicants,namely. Bplai Kanti

:'VDeb and Shri Ajit Kr. Chakraborty who were promoted after
_1.1 1986 the benefit of fixation of their pay ‘after taking
into consideration of special pay of s 15/~-per month drawn
by them had already been granted. Learned counsel Mr Re
Dutta appearing £or the applicants.submittedethat the stand
of the respondente in rejecting: the prayer of the applioants'
to step up their pay is not sustainable as it is not in
accordance with FR 22 C and the Notification No .pC-1V/86/
 RSRP/1 dated 19.9.1986 issued by the Ministry of Transport,
Department of Railways(Railway Board). Mr Dutta relies‘on
Note 7 of Rule 7 thereunder and submitﬁed that all conditions
laid dcwn under this Note Mere fulfilled by the epplicants
and as such their prayer is justified. Mr B.K.Sharma, learned
counsel for thelrespondents. on the othef hand opposes the
contention of Mr Dutta. '
S. ‘ The responoents have stated in the written statement

that all the applicants except Jadhu Gopal Chakraborty

(0.A.Nc.238/95), Dulal Kanti Deb (0.A.161/95) and Sri Ajit

Kr . Chakraborty (0.A.235/95) were promoted as Shunter /FIXEAEN -

4A* before 1.7.1985. Since this is the material date it
has to be mentioned here that the dates of promotion to

Shunter as given by‘the'applicantefxaP.Paul as 6.12.85,

A.K.Das as 14.12.1985, R.M.ROy as 14.10.85 and J.G.Chakraborty

as 8.12.85 are not same ﬁith thendates given by the
respondents in a sheet at. Annexure V to the written state-
ment . These above mentioned cases are specifically mentioned
- because it will he relevant ‘whether they were drawing

special Pay as Diesel Assistant Driver £rom 1a7 1985 to

- contd... 7 o
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the allegeé date of their ptométion to'Shunter.'In the

- case of;all'othei.applicants_eicept the four mentioned

and R .
above L A.Chakraborty, D.K.Deb and F.K.Baidya their dates

of promotion to Shunter were before 1.7.1985. All these
applicants were not therefore enjoying Special Pay of
%s.15 /- per month as Diesel Assistant Driver/Fireman “a‘.

, ' ' " “he-states that, - £
Even in the case cf K.P.Paul thoughéhe-was Diesel Assistant
Driver‘on'1.7.1985 he has ndﬁsstated in his applicaiion
that he was drawing Spediaifpay after 1.7.1988. Similar
is the case of Shri J.G.Chakﬁaborty. sri A.K.Das and R.M.

Roy also have not stated thgl they were drawing special

pay from 1.7.85 to the dateé of their promction. In the

base of F.K.Baidya, the qﬁeétion of drawing special péy

o C according to him,

of K.15/- per month does not arise as/due to disciplinary
proceeding he was removed from service in 1981 and was
reinstated on 23 ,2.1989 and gimm prcmotion as- Shunter on
25.1.1989. He has not éﬁébed in this application that he
was paid afrear;bf?Specigl Pay after reinstatement. Also
if the date of 26;3.1985?was the date of his procmotion to
Shunter as stated by the respondgntg in Annexure-V the

questicn of drawing Special Pay by thimas Diesel Assistant

Driver after 1.7.1985 does not arise.

6o Note 7 aforesaid reads as follows:

»Note 7: In case, where a senior Railway
servant promoted toc a higher post
before the 1lst day of January,1986
drawn less pay in the revised scale
than his juriior who is promoted to the
higher post on or after the 1st day
of January, 1986, the pay of the Senior
Railway servant should be stepped up

to an amount equal to the pay as fixed

. for his junior in that higher post. The
stepping up should.be done with effect
from the date of promotién of the ‘
junior Railway servant subject to

fulfilment of the following conditioné. -

namely,

'contd...q




. o (a) both the junicr and the senjor Railway

’ B servants should belong to the same :
cadre and the pcsts in which they have -
been promoted should be identical ‘in
the same cadre,

(b) the pre-revised and revised scales of
pay of the lower and higher: posts in
which they are entitled to draw pay
should be identical:. and

(c) the ancmaly should be directly as a
result cf the application of the .
provisions cf Rule 2018B(FR22C) of

" Indian Railway Establishment Code
Volume II or any other Rule cr order

e

regulating pay fixation on such promotion

in the revised scale, If even in the
lcwer post, the junior officer was
drawing more pay in the pre-revised
scale than the senior by virtue cf any
advance increments granted to him,
provisions ofl -this Note need not be
invoked to step up the pay of the
senior officer.*

Mr Dutts submits that all the conddticns. mentioned above:

are fulfilled in his case and further that the last sentence
"§f even <......... Officer"does not apply to the present case
of the applicants. Before proceeding further it is-essential
to reproduce here Rule 2018(B) of Indian Railﬁay Establishment

Code_VClume II :

©2018-B (F.R. 22C)-Notwithstanding anything
coritained in these rules, where a railway
servant holding a post in a substantive,
temporary or officiating capacity is
promoted or appcinted in a substantive,
temporary or officiating capacity to
another pcst carrying duties and respon-
sibilities or greater importance than
those attaching to the post held by him,
his initial pay in the time-scale of the
higher post shall be fixed at the stage
next above the pay. notionally arrived at

- by increasing his pay in respect of the
lower post by one increment at the stage
at which such pay has accrued.”

The subject matter in these applications is fixation'ofjpay

‘be the eppiicaﬁtsiint&heagrade:afﬁShnnte:,Vih view of the

fact that their juniors in the grade of Diesel Assistant, Driver/ ia

Fireman °‘A‘ were drawing higher pay than them on their (junior)

: Al m

promotion to the post of Shunter.

e

o —
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7. As indicated'above Mr butta has relied on Note 7
of the Notifica;ion dated 19.9.1986 submitted by the
respondents with their written statement in his submission
though it is seen that this Notification does not £ind
mentioned in any of the Original Applications under consi-
deration. The employees junior to the applicants in the
grade of Diesel Assistant Driver/Fireman ‘A’ who drew more
pay than the applicants on promotion as Shunter are the

following according to annexure-V to the written statement.

Sl.No. Name pate of prcmotion to Shunter
1. sri Santosh Rn.Sarkar 16.1.86
2 " G)pal Ch. my 9.1.86
3. » Motilal Majumder 9.1.86
4. " N.D.Chakraborty 8.10.88

Therefore all these juniors were promoted after l1.1.1986.
The Special Pay of Rs.15/- per month which they were drawing
between 1.7.1985 and 31.12.1985 was abolished with effect

from 1.1.1986 but this Special Pay was taken intc considera-

tion for the purpose of fixation of their pay in the revised

scale of pay 6f Diesel Assistant Driver as a result of the
4th Pay Commission. Consequently on their promotion as
Shunter after 1.1.1986 they carried with them this benefit
and their pay in the scale of Shunter was accordingly

fixed. according to para 5 and 5 of the written statement

of the respondents and Annexure-V thereto all the applicants

except Jadu Gopal Chakraborty (C.A.238/95), Dulal Kanti
Deb (0.A.161/95) and Ajit Kr. Chakraborty (0.A.235/95)
were promoted as Shunter before 1.7.1985 and they did not

draw their special pay of k.15/-per month which came into

effect from 1.7.1985.in the scale of pay of Diesel Assistant

Driver/Firemen-'A'. No rejoinder has been submitted by any

Q?
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of the applicants to théese statements made by the respondents

-and they have not'been sought to be controverted. It may also
be mentioned here that although one common.written statement
has been submitted by the respondents in respect of the '23 |
applicants, the learned counsel for the applicants has chosen

to proceed for hearing on the basis of this common written

statements of the respondents are taken to be correct. It is - |

the contention of the respondents that stepping up of pay is
permissible only when two persons are in the same orade, same
pay scale and the anomaly arises in the same pay scalef It

is seen from the facts Stated above that the case of the 20
applicants who were promoted to Shunter before 1¢7f1985 is
not the same with that of the juniors. It is.evident;that

the senior employees. namely the applicants, had not drawn.'

the same pay as the juniors in the scale of pay of Diesel |

rssistant Drivet/rireman *A* as the applicants were promoted

before 1.7.1985 to Shunter and did not draw the~$pecial Pay
of %.15/-per month. These 20 applicants were not also in the
same cadre of'Diesel‘Assistant Driver/Firenan lA‘ as the
juniors as cn and after 1.7.1985; In view of these facts there
cannct be any anomaly in fixation of their pay in the scale.
of pay ia—the—scale_cf_pﬁy of Shunter with reference to the
pay of the juniors who were promoted after 1.1.1986 to '
Snunter and who stand in a different footing. In the licht
of the above the 20 applicants cannot succeed in their
respective applications now under consideratlon.

8. " In the.case of Jadu Gopal Chakraborty (O.AQZBB/QS)
the respondents have stated in the written statement that he
drew the Special Pay of Rs.15/-per month with eﬁfect from
1.7.1985 to 30 12.1985 as he was promoted to the,post of
Shunter on 31 12 1985. It appears that he was not allowed

\- . H
N !
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; statement in respect of all the applications. Therefore, these




B

higher;ﬁixatioﬂ"afVﬁéy'because he was promoted to Shunter on

’“§ii12.1985; Noteé? aforesaid permits stepping up of pay of

.a senior employee promoted before 1.1.1986 with reference to

the pay of a junior promoted on or after 1.1.1986 in the
higher post subjeét to fulfilment of the conditions laid
doﬁn thereunder . In view of this fact and the fact that
Shri Cﬁakraborty was drawing Special Pay of ks.15/-per month
ti11 30.12.1985, that is one day before his promotion, I
consider that it will be fair tc direct the respondents to
re-consider his case with referénce'to the facts of his

case and the Notification No.PC-IV/B6/RSRP/1 dated 19.9.1986.

‘They are therefore accordingly directed and they should do

so cn merit. They shall issue a final order within 3 months

from the date of receipt of this crder by respondent No.3,

the Chief Personnel Officer, N.F.Railway, Maligacn, Guwahati.
The application is disposed cf accordingly.

9. In the case of Dulal Kanti Deb (C.A.161/95) and

Ajit Kr.Chakraborty (0.A.235/95) the respondents have submitted
that these 2 applicants were procmoted after 1.1.1986 and |
their pay in the revised scale had since been refixed by
taking intc account Special Pay of Rs.15/-. Mr Dutta submits
that the applicants had not actually received benefit of

the refixaﬁion. The respondents are therefore directed to

pay these 2 applicants their dues as a result of refixaticn

of their pay within 3 months from the date of receipt of

copy of this order by respondeﬁt No.3 if they had not already
been paid. The 0.A.Nos.161/95 & 235/95 are disposed of
accordingly.

10. The Original Applications of other applicants eicluf

‘ding 0.A.Nos.161/95, 235/95 and 238/95 are dismissed. No

order as to costs.

/

sq/-msmsaﬁ(anmﬂ)




20SEP1
SN

1
4

P
ot ‘
Gy it ﬁ\‘u;&.*‘ 1 {
R !

e AL, ABMIN TSTRATIVE TR IBUNAL %{

FRR

A acine

95

GUWAHATT BENCH: :GUEAHATI, 4

(An application /S 19 of the 4,T,Act)

original Application No Q\'Q_-Q’ of 1995,

Shri Manindra Lal Deb.:..... Applicant,

Union of India & _Ot?hérs v....BCSpOndent's. '

> o .
No ~ Particulars Annexure No Page, -
., Applicatiqn ooe 1to 8.
2,  Rly. Board's letter No L ,
o gC/III/S‘l/UPG/lQ dated LV . 9 to 13,
546,85, .
3.&  Chart showing the date
. of promotion, pay etc, A/2 4,
of the applicant and his Fmmisxx -
| ~Juniors | o
4, ' Rly, Board's letter Mo =
' PC/60/PP"'1 d:bo ],-9030660 A/3o 150'
5, ~ Applicant's representa- |
;_‘_'_?ﬁ'f:’i;,xt’ion datcd9.5.93. A/4 . leg
» }1/ A, 6 . . Senior Diirisiona,l per So- e
~ | nhel Officerts D,0 letter A/5 17,
\ * No E/41/1/1M(Restr,) dated =~ .-
: 8.11,93, |
Te Divisional Rly, Mangger (F)'s | ‘ '
lotter No E/41/1/Ld(Bestr,) 1g,
dated 7,7,94, = _ A/6 ISE2y
Be Applicant's repre sentation |
dated 8,8,94 to the Chicf _
Operating Manager, N.F,Rly, - A
Maligaon, ~ ' A/7, 19 & 2o,

eV s0000ee

Baligan, duwaranisi,, -
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. GUMAHATI BENCH : GUMAHATI

(An application under section 19 of the
Administr a’cive Tribunal Act 1985)

R S
priginal Application No, :LQ ’ of 1995,

Maligaan  Guwranall.d

Shri Manindra Lal Deb, Son of Late L. M, Dob,
resident of Lunding,Shantiptra,P.0,-Lunding,
Dist,-Nagaon,PIN-782447,Assam, -- Applicant,
S Vs
1. Union of India represented by

General Manager,N,F,Railvay,

‘Maligaon, Guwa.ha.ti—?Slb&l.

2¢ Chief Operating Manager,N,F,Rly.,
| Maligaon,Guwahati-781011, |

3. Chief Personnel Officer,N.F.R1y.,
Maligaon,Guvwahati-781011,  _

4, Divisional Railway Manager,N,F,Rly.,
Lumding-782447, |

5, Senior Divisional Personnel Officer,
N,F,RLy, ,Lunding-782447, Assam,

- Respondent,

1. Subject matter of tho Applications

- Stepping up of Pay of the applicant,

' Contde/--p2
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2, Jurisdietion of the ‘.&'i&_mal:

The applicant declares that the subjoct
matter is within tho jurisdiction of the Hon'ble o
Tribunal;‘ | |
3, Limitation:

The appl:!.ca.nt submits ’chat applicat ion 1s
within the period of 1imitation.

4, Facts of the Casos f ,
4,1) That, tho' applicant is a citizen of India
and 1s entitled to rights and previledges.
available to citizen of India,

4,2) _ That, the applicant was appointed on
2§-10-64 a3 Engino Cloaner in the Mechanical
Departmont of Iih?Ft,Bailway and was posted at
Lumding Loco Shed, That he was promoted to the
.Poét of Diasei*Assistant Driver(in short DAD) |
on ‘7-10-33 in scale Bs.290-350/-; On 14-2.85 “the
applicant was promoted as Shunter in scale
35.290-400/-. on 13-4-88 the' applicant was
promoted to the post of Goods Driver in scale
vRs.l350-2200/-. Tho applicant is working as

Loco Inspector in scale as.2q00-32oo/- at Lumding,

4,3)  That, the Rallway Board, vide letter
No.PC/I11/84/UPG/19 dtd,25-06-85 issued Orders
for Cadre review and restructuring of Group 'Ct

and Group 'D! staff, In respect of Firgman 'A!

Contd,/=--p3



sa. S

and DAD £He speeial pay @ Rse15/= per month to the
extent of 30% of the post in cach éatcgory was
sanetioned Wi_th effoct from 1s7-85, After inﬁro- '

~ duotion of tho revised scale of pay with effect

from 1=-1.86 tho eloment of special pay Was to bé

takon into account 1n tho fixaﬁion of pay of

Firoman and DAD, The above behefit_of fixation

and the payment of arrears woro mado to the

concerncd staff vide Bill No;45o-m/No;116§

dt, 14-6-93, |

A copy of the Railway Board!s

lottor No.C/IIL/9%/UPG/19 dtd,
25-685(relevant portion) :ls_ !

. annoxod as Annexure-i/l,

4,5) That, although the applicant was promoted
from the post of DAD in scale Rs,290~400/- on 1.186,
3 yot he was not given the bonefit of this special

pay and subse guont fixatlon as had beon given to '
his juniorse

4,6)  That, Shri N, B, Chakraborty, Shri Moti
Mazumdar,Shri Gopal Doy-II,Shri Santosh Sarkar,

© Shri J, Uddin,ghri P, K,Goswami,Shri B,D,Roy,

shri K,G3Roy who are édnior to the applicant as
DAD and were promoted to the post of Shunter
during Docomber,1985 and January,lgés wore given
the spocial of Ry15/~ although the applicant

- Was not given the bobefit of special paye

Contd,/--pd



4,7) That, Shri J,Uddin,Shrd B,D.Roy,Shri P.K,
Gosvami and Shri K.C,Roy Who'are junior to the
applicant at 'the DAD wero drawing pay of Rs,302/=

in 1983 wh‘en the applicant pay as DAD was also
R.302/-+ But due to marger of special pay of

the above juniors were fixed at a higher stage
after they ,ﬁero given tho benefit of spocial pay
and its marger, - |
| A comperai:ive chart shqﬂiné tho
péy, date of promotion cte, of tho
applicant vis~a vis his juniors is
annoxed herewith as Anncxure-A/s,

/4,8) That, in the yoar 1966, Railvay Board undor
lotter NoePC 60/PP-1, dt,19-03-66 'cominmcated
sanction of the President that when a Ra.ilway
servant promoted or appointed to a higher post
on or after 0l-04-61 draw a lower rate of pay
in that post than gnother anothor Railvay
servant junior to him in the lovwer gra.dn a.nd
promoted or ‘appointed subse qpently to another
identical post, 1o pay of the seniqr employee
in the higher post should be stepped up to a
figure equal to the Pay as fixed for the junior
omployco in that highor post from the date of
promotion or appointmont of the junior employee,
An extract of the said lotter has been published
in the RAIIWAY ESTABLISHMENT MANUAL LAW and

Practice by Shri M. L. Jand,Assistant Professor

Railway Staff Oolloge,Badodawa.

' Contd,/--p5
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An extract of the said lotter as
published in the above publication
'4s annoxed herewith as Annoxure-A/3;

4,9) That, as the pay of the juniors of the
applicant were higher than that of the applicant,
the applicant xepre sonted to Divisional Rallvway
Manager (Respdt.No.4) 09-70§-93 for stepping up of
his pay to ths stage whore hi juniors pay has
beon fixed on being promoted as shunter and
Driver, R

) A copy of tho said ‘:eprosehtation
is anncxod horowith as Annoxurc-A/4,

4,10) That, the Senior Divisional Personncl Officer,
N.F. Railwsy,Lumding(Res.pdt.No.ﬁ made a proposal
for stepping up of the senior per son%mdn&ding |
the applicant and submitted the same to Accounts
branch for votting but the Accounts tranch |
returned the proposal suggesting submission of
papers to Chief Personnel Officer,'r{_,}?‘!,{Railwgv, ‘
Maligaon for clarification, Accordingly Senior
Divisional Porsonnel Officer,rir,g,xly;,nuniding |
(Rospdt,Ho.&), Sought the cl'ariiqt‘nication of tho
Chief Personnel Officer,N,F,R1y,,Maligaon(Respdt,
Fo,3) vide D,0,letter No,E/41/1/IM(Restr,) dated
81193, | |

A copy of the said letter No,
E/41/1/1IM(Restr,) dated 8-11.83
is annexed as Annexure-A/5,

| Contde/=-p8
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4,11) That, the Divisional Railway Manager, N.F.R1y,
'Lumding side letter No E/UT/L/IM(Reatr) dt.7.,7.94
addressed to shri C.R.Paul and othcrs’ who mado
representationskthat a reference was made to Head -
Quarters for clarification and General Manager (), -
N. F Bly., Maligaon has passed the orders as follovs:a
" w Tf in the lower grades the junior
| employee draws higher rate of pay than
the senior employee, due to-advance
inerement or accelerated promotions etc,
the stepping up of senior employce will
not be applicable.“'
A copy of the said 1etter No E/UI/I/LM
(Restr.}'Dated 7.7.94 is anncxed herowith
as Annexure -A/6, o
4,12) That as "the clarification given by the Goner-
al Manager (P) was not based on correct appreciation
of facts and the'Presiaéntiéi orders, the applicant
madﬁ a feprcsentation to the Chief Operating Manager(P)
vN.F.Riy.,Maligaon on 8,8,%4 for raexaﬁihation of the
‘applicant case in its proper perpespoctive and to
-set right tho ihjustice donme to tho applicant, But no
reply has been‘réceived'by'thc applicant as yet,
| A copy of the said iepresentation
dated 8, 8.94 is annexed herewith
as Annexure-A/7.

B, Ground for relief;

5,1) That, as the pay of the applicant's junlors were
| fixed at a highor stage than that of the applivant, |
the applicant is entitled to be fixed at the stage

Contdo e .P/7._



) (at the stage) where his juniors have been fixed in
terms of rule o stepping up in as much as the appli-
cant and .the’ juniors belong to the same cadre and held
the same post of DAD and the p‘éy of the juniors were
fixed ats higher été.ge not as a rosult of ac9elcrated
promotion or advance increment but as a result of spe-
cial pay granted to the DADs due to cadre rostructing,
5.2) That, the applicant was holding the post of Di-
esal Assistant Driver(DiD) on 1l.4,84 the date from
which the restructurihg of the cadre was orderod,
5,3) That the applicant is being paid less salary

due to respondents rofusal to step'ﬁp the pay of’

the .applicant,

6, Details of the remedies cxhausted: _

The applicant ropresented to the Divisional Railvway
.Mé.nager(P),l\{.,F.Rai].Way, Lumding and the 'Chief Oper a-
ting Manager(P),N.F,Railvay , Mgligéon as stated car-
lier for stepping up of his pay. -

7 That the applicant doclares that he has not previe
ously filed any applicatibn, writ petition or suit

in respoct of the subject matter of this application
in any other court or bench of the tribunal nor any
such appiication, writ or suit is pén‘ding before

any of {:hem.

8. Relief sought: ' . \
On the facts and circumstances submitted above the

applicant humbly prays for s
Issue of a direction to the respondents
for refi:tation of his. pa® on the basis
of stepping?x,'ule.at the stage his ju-
niors have b&en fixed and to pay the

Contd .. P/8,



(to pay the )' arrcars with interest,

9, Interim relief:

NIL,

10, Particul‘ars 0s application' fea,
| ‘Indian Postal Order No S/y7z59 for
Be50/=(Rupees fifty) only in favour of the
Registrar, Central Administrative Tribunal
Guwahati is encloéed.

V.E R_I_VI C 4TI Q_ﬂ

I , shri Manindra Lal Deb, son of late L.M,Deb,
aged about 49 years, residing at Santipara , P,0,
Lumding,Dlst.-Nogaon, Pin 782447,Assam, do hereby ve-
rify that the contents of paras 4,6,7 & 10 are true
to my knowledge and belief and the rest are my Stibe
missions to the Hon'ble Tribunal and I have not

supressed any material facts,

Date 19. 9.9y

Place

ﬁﬁlLLAq/owxja\wA Z>JJL,
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ANNEXURE-A/ o
3‘15300’93 Cadre Reviaw and Reatrudtr of i
Group ‘¢! _and 'DY Staff, ,

Ho.PCITI/84/UPG/19, dated 25-6-1085,

Ragtructuring of cortain Greup e & DY
cadres have boon undor consideration in consultatibn
with tho Staff in the Committoe of tho Depar tmental
Council of the JCM(Railways) for somdtimo, The '
Ministry of Railways have docided with the -approval
of tho prosident to rogtructure cortaln catogorics
of Group fC% & 'Df as detailed in the Anpnoxurs .
ancloseas . : : '

o 2, Whilo implementing these ordera
apocifie instructions glvea in tho footnote undor
the different catogories should be strictly and
carefully adhored %o. - | C

© 3, For tho ﬁrpose of restructuring the
cadro strongth as oh . -1.1084 wWill be taken into
account and’ will ':Z.nc]_‘ de Rost Giver and Ieave:
' 4,1 'Tho staff selocted and posted against
the additional highor grade posts as'a roesult of
restructuring will have thoir pay fizod under Rule
2018-B(FR-22-0)-RII Wo0eFolela1984 On proforma basls
with current paymonts ¥o0.fe1-101985, The benafit of
fixation will bo applicable to the chain/resultant yicedo
vhich atise from restructwring.

4,2 Tho ggsts of Shunting Drivers scald

B4 330560/~ Will filled from Shunters grado -
&.29{3&00/» on tho basls of .senior1ﬁy»cuxnnsuit.ability°
The ppsts of Driver Grade 'C! scalo Rse330-560 will
howover 2 ba f£iiled as por oxtant orders for promotion
of Shunters to Driver &rado tCt, Fixation.of pay of
Shuntors grode RSe290=400/= appointed :as Shiunting
Drivor Grade i5e330-560/= Will po regulated undor

20184 R=II (FR=220)s Shunting Drivers grade B30 330m560/ =
appointed as Driver !Ct scalo R, 330~560 will have thoir
pay fixed ander Rule 2017(&)(11)QRII(FR-:22(3,)(11)), -

1 4,3 The bonefit of retrospective fixation
from L-1-1984 and current paymont from l=l-1985 will
rot bo agpiicable to such of those omployees who aro

romgted fm;ainst vacancias existing on tho date of
rostyucturing, Inoy will bo prantod bopofits only from
tho deto of promption as por rormal. Tulode ‘

{
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The Divi.Railway Manhagex{P}
He Fo aﬁilﬁ&y.lpmw«

8ir,

subte suw up of Pay.

Lo

With dus respect I beg to cubmit a few
limes for your inmformetisn & heCessary pstion pleand,

‘m.at m:. 1 haove deen working as Coods
priver from L. [1., ~oo oand my besie pay is zms a.xsm/v
But in your Memorandum Ho.2/41/ ILH{Re=strusturing) .
of 16.10.92 it it seen that the pay of s/srd r.a.c.ney.zz
Jaiuddin, K.C.Roy, H.bo Majumder, N,D.Chakraborty &

8.R, Serkar, is novw me;hw than me thowgh they are
‘Junior to we.

. Thereforas,you are requasted to pleese
ook into this and arrame to steppiny up my pey on
the pay of my juniors are higher than me at the |
garliest and thus obiige thereby. |

with ra;aéﬁs:
) ' Yours faithfully,

. ‘ a ‘( b
pated,,umding , \/ ){ M@q%h\ LL@ @\_‘é
The o?cc » g.gla ° 1933, O/a?\(f/ f) /Va’\\ ,S@

Q\}’? Lo
A
s




RORTHBAST FROHUIKT RALLWAY,

(FIICR (F TNE

7R T Tamn 7 Do e My (P)/ LUMD NG
[ S DRC/ LN/
Do O T'oe B/31/ 1/ LA Rust ey ) - D% 8/21/93

Deoy Chrl Chaltrabbrty,

Cubi= Cteppineg Uy ol pay of _sunior g,

In tornp of Rlys Doard'a lettar lo, PO=I1I1L/84/0PCY 10
dated 26-6-86 und 13-8«80 clrculated under CPY/HMLG's letter
Nos B/ O0G/73/Pte IV DATLD 2X3ah 10«7-086 and 20-0-85 axcept tho
categories of Flroman [A' and DAD all other running catogorias
wore ro-gtbuobtiured wo e fo Jo L 0% on profomme fixation nd
ve Us £ 1o 1, 85 with monatary benel1t, The cateporiep of Firomsn
"A' eand DADy which wore not re-structuredy vere however given
the benalit of wpuclel pay @ fny Ui/ Poie to the extent of
0% of posts In each caterory nnd accordingly, sple pay wag
sapctioncd In favonr of tho seniormost pergong in eroh unteporye

/ ) .

With tho Intreduction of revised senle-woeefs 11684
(4th P.Co )y tho elemant of gpls pny Re. 1B/ewas done awny but.
fhe pomo wss allowed to be tellen (nto account in the fixation
of pay.of Firemanand NAD In tarms of Rly, Doard's letter Mo
PO-IV/8R/ 000/ Ate MG 8, 84 rrecoived updar QM(P)/HLO s Nos
Y200/ 111/40(H) - dnted 20/7/vle Thip oxerclse croated nnsma=
liea whuruby the pay ol ghunter prowoted prior to ls LA
vaz flved el lover stages whereas the pay of thoso enjorying
the srle pay was Llxed ot highor stages on prosotion as
shunter in the revised grades, i

Conuwequent on the abovey nov the senlor persons
Arawing lover pay then thelr Junfors have cleimed stepplng
up of tholr pay to the extant of thelir junlorg A Proposasl
for staepping up of the pay of senlour pergone was,. gent teo
Accodnls for vetting Lut Acedunta has returned the proposal

cebent with follovling obgervallonet

R It 1n geen [rom thy onde Mo, /43/ 1/ LH(Raety, )
at Ppe4 that Junler goode drivees are Arawing
more ‘pay than their senlors on acccunt of Fixing
of pay after taklng speclal pay of Re, 165/w
into ncecounts o

In sgimilnr crgan Nlye Nds '8 Aecigion hns heon
obtalned, lut it neen that DA, ‘o Gecision vnrieg
aecording to merit of individual engens Uence the
enpe mey kindly ba referred to CPOV/MF, Rly,/¥aligaon
Cor ebtaining clarification frem RLys, Doard, "

In view of *ha nt o, 1t tn remwgtod that nocezanry
cinriliention meyv plunne te comuuntieted for the purpose rE
an uarly Aate pince this lam ¢ L wout Likdly to be ralsed in

the VYN alooe
\

Thig may please bo t-aated ap urgent by communiesting

garly declselons P

wzph ropnrdgs ﬂ?ié&[&\)

4

Yourg slnoerely,

9y

fr o, . Chinkrahioely,

%

Xy o> fﬁmmﬁﬁﬂflf'ﬁiﬁv L
CPGl e/ via bl gnen, MAtgRn. ,

1
’

’ ‘__‘_/},/c/‘ ' \ :
o 2. Puire. [ ideocett— AP, Barug ) »

TN

' : «
. P -
A o ——
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A
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o Jonal oo,
- OIllen ol The
! - ';,/ g =) s \P\t,«~-o :’ «]:i T.._L 1‘\-« .:'-:\L s g:\:‘."/';-"
L L’ LomGingdtds 2 /7/ .
Lo Bhri ChLITNS Ranion fouly
Goods Driver/LinGing and Others
(Throug LF/lamdiing )
Sub:~ Etepping up of nay
kef':~ Your letter dtd: 9/5/%3G,

c ® g *
coes sl e

(1)

HIF

In reference toc your letter gquoted above, .

this Is fo inform you that in connection &ith
the asbove subject a reference has been nale to
iQ for clarificotion and Gi(P)/KLG vide his
letter No L/23/II1/59 (M) loose, dtd: 3/5/54 hzs
passed the oxiers & follofﬁ.-

n If in the lower greﬁes the Juruor
emloyee Araws higher rate of nay
then the senior emloyee, due to

. aivance inererent or accelerated
/ ! : promot‘on etc., the stepping v of
' pay of semicr e:nnloyee wi11 not be
mr)iLCZbleo . .
ot ‘S.N,Roy
‘ pLUIT .
for Divil,Rly,Mangger (P), .
IJ F.Rw. Ln& .“
s, L
- / R

. Duba, (Advocarr
Maligeon, Guahali. YEIEIA N

PR




. To | . . . . ) ‘-.‘ . . W‘D

The Chief Operating Manager(P)
N.‘F.Pailvay, Maligeaon. :

. Iapg.Proper chanpel o

8ir, '

! Bubte Wrong interpretation and implementation
of Kly.Dd's erders - deprivation and
kardship arising therveef.

Refs- GM(P)/MLG's clerificetion vide his
x . No E/283/111/59(M)loose dated 3.6.9%
commnicated under DBH(P)QLMG': Ko,

mapoctral&z I deg to sudbmit the following
fagtual positions loh appear to kave not been tsken
into consideration while clarifications es seught for
by the Sr,.DPO/LMO vide Wis D.O.Jdetter X%,B/41/1/LM(Restr)
deted 8.11.93 kod been extended by GM(P)/Maligaon vide

‘
i

"his lettar undey refersnce, .

»' Thet 6ir, while the Sr.DPO vide hies D.OJdetter
zentioned above had correctly explained the’ background
of the cese, the emphasis had wrongly been leid on
'3tepping up of pay of senlors to the level of the
Juniors drawing higher pay! instesd of on removing 4
the snemalies &n pey erising cut of wrong interpresation
s implementation by the DRM(P)/LMG of the Pd's orders

 regarding grant of Spl.pay to seniormost Firemen'A!/DADs

ss mentioned in para-l of the aforeseid D.O.letter of
8r.DPO/LMG, . o

That Eir,even 1f, ths matter is considered av a
cese of 'stepping up! in the light of the clarification
given by the GM(2)/MLG, it may be pointed out that I am
being paid lower poy not begause my juniorz enjoying
bigher pay hod been granted (1) sdvence increment or
(11)accelerated promotion bnt gimply becsuae my junior
colesgues like 8/9rt 1Y O CQH: --'~; eedt Badmarsss
A&7 q %’leg Cs« X3 LU, R _ " 7

een wrong {dgmntcd e n,e81al pay nf rs.i?'?-gm
wiich vhen considersd ot tke tims of fizatlon of RSRP '3
sgale of pay w.e.f,1.1,86 raised their pay to higher stege
than me inaspite of myuelf beiong senior to sbeve nemed and
8lso baving been promoted to igher grade earlisr to these
Junior colleague. Had the Spl.pay been granted te the
saniormost o { as desired by the Hly.Board, the anomaly
ond consequentlal deprivation being sufieved by nme would
not have arisen at all, .

contdesed

. —
\_\; -

B. Butta. (Advocats) /

Kadamon Auea~at 731514, ‘

,

f: A
Pl
b

|

1

I

|

|



S E
L

3

L, . i
fhox #f7e |
t / }
ngéjw
/
N N
Thiat gir another aspeot of the Wrong interpratatiosn
and implementation of the Pa1tg orders in regarg to the grant
of Spl.npy 1in cuestion ae induldged 1in by the DHM(P)/Lumding

need also tp he clearly pointeqd out which ig ae under;..

Th

tycome of
hag been

eclaregd

0
PY/ LI

the senior incumbents including mysels
Promoted on and frop Ao/3/85 ( Ref,SL.Mo,
senlority ligt for shunten/B, circulateg ;

under DRM 's o .B/235/T/IM dtas 25 .5 .86 showing the : |
) Position ge opn 1.4.85 ) while the restructuring benefit to locoy -
nning staff other than f/man-A & DADs as well ag Special pay
to 304 ¢ niormost among the F/man-4 & DADs had been granteg S——
wef. 1.1.84 wity financial benefit wef, 1.,1,8%, . dnepite -
of having been in the Grade of F/man 'A'/ DAD up to Onoa
the prececding day of my promotion to the Gradge or Shunter/B - —
I was not gwarded vith the benerfit of 8pl. pay and al though I \
had been s nior in the Grade of F/man-A /DAD to the Junior . .
colleagues |as above mentioneq, Had the benefit of Spl. pay !
been awarded to Mme as had been gue as per Board!g orders my
P8y on  promotion ag well as at the time of fixation of nay |

from 1.1.86| in

terms of Lth opg award,
Chigher thap what

would_have been much
I hag \

actually been paid with, [ *xs

bove Clrcumstances T would humbly nray for
your king 1 tervention, a thorough Pe-examination of my cace v
in it's true bPe€rspective ang set-right the wrong done to me

causing immenge financial deprivation ang consequential

hardshiy, for such an get of your kindnese I shall feel = .
much obliged T ’ - :

Under |the &

, - I woulg
Justifieqd pra
remedial actf
most, I will

Justice throy
would not nugt

i
alsc'like to mentioned here that
€T réceives your favourable consideration ang
on within g Izasonable time of 3
e left with No-cther alternative but to seek
h the judiciary..l, however, hope that you

me to such 8- circumstantia] compul gion,
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With begit regardg,

. - Tlours Faithruily, _
Para-6 of ard's/circular :
No .PC 111 / /U2G, 19 dtd: o - (7%:9 “ '
25/6/85 reads ag unders. : [?z¥2>71/u¢zjgiﬂﬁ~ L)ili.éﬂzaﬁé
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